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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Paw K me

NOTARMA

RmdN

VALID-041

GOVT OF IND
IA

ORIGINAL APPLICATION NO. 1329/ 2024NOTARIAL

IN THE MATTER OF:

Abdul Qadir

Versus

State of Uttar Pradesh & Ors.

...Applicant

...Respondent (s)

REPLY ON BEHALF OF THE RESPONDENT NO.-2.

UTTAR PRADESH POLLUTION CONTROL BOARD

(UPPCB)

I, Amit Mishra, aged about 45 years, S/o Shri Devi Prasad

Mishra, presently posted as Regional Officer, Uttar Pradesh

Pollution Control Board (hereinafter UPPCB), Agra, do hereby
solemnly affirm and state on oath as under:

1.

SNOA1101
3/ma

NOTARY
Pawan Kuar

Sharma Advo2ate

Dist- AGRA

Rego N732303

VALID-04/1227

GOVTOF
 INUIA

That in the official capacity mentioned above, I am

acquainted the facts and circumstances of the case and as

such I am competent and authorized to swear this affidavit.

That I state that the contents of the affidavit have been

drafted by my counsel on my instructions and the contents
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of the same are true to my knowledge and nothing material
has been concealed therefrom.

3.

4.

5.

SA1013/20
NOTAR

☆
Kunma

Sharma Advocate
Distt-AGRA

Regd No 2323/02
VALID-04/12/27

GOVT OF IN

That by means of the present Original Application, the
applicant has sought issuance of directions to the District

Magistrate, Agra, Agra Development Authority and

UPPCB to close/shift the respondent unit, i.e. M/s Foot

Fashion Overseas, from the residential area and directing
levying of environmental compensation and prosecution

against the respondent unit.

That the present matter was taken up by this Hon'ble
Tribunal on 20.08.2025 when this Hon'ble Tribunal upon

considering the reply affidavit dated 18.01.2025 filed by

the Respondent No. 5 and 6 wherein it is submitted that

Respondent No. 5, M/s Foot Fashion Overseas, falls within

the 'White category' and does not require consent from the

UPPCB, directed the UPPCB to ascertain and point out if

the Respondent No. 5 falls in White category or under

which category the Respondent is covered.

That it is pertinent to mention here that Central Pollution

Control Board (hereinafter CPCB) on 12.02.2025 has

issued a direction under Section-18(1)(b) of the Water

(Prevention and Control of Pollution) Act, 1974

(hereinafter Water Act) and the Air (Prevention and

Control of Pollution) Act, 1981 (hereinafter Air Act)

regarding harmonization of classification of industrial

sector under Red, Orange, Green, White and Blue, wherein

leather cutting and stitching sector (more than 10 machine
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6.

and using motor) is classified under the White Category at

S. No.-85.

That further it is also worthwhile to mention here that vide

its Notification No.-G.S.R. 761E under Air Act and vide

its Notification No.-G.S.R. 762E under Water Act,

respectively, dated 17.10.2025 the Central Government has

notified the leather cutting and stitching sector (more than

10 machine and using motor) as falling under the White

Category at S. No.-30, respectively.

A true copy of the Notification No.-G.S.R. 761E under Air

Act and Notification No.-G.S.R. 762E under Water Act

dated 17.10.2025 is collectively being annexed herewith

and marked as Annexure R2/1.

7.

ьETT

NOTARY

arma Advo
cate

Dish-AG
RA

gd No 2323/02

ALID-04/12/27

SOVTOF

That is it humbly submitted that White Category industries

are exempted from consent provisions, subject to the

conditions that such industry notify the State Board in

writing. The abovementioned notifications were circulated

by the UPPCB, Head Office to the concerned Circles and

Regional Offices vide its letter no.-H33995 Vidhi/E-File-

656674/25 dated 29.10.2025 for reference and necessary

action.

A true copy of the letter no.-H33995 Vidhi/E-File-

656674/25 dated 29.10.2025 is being annexed herewith

and marked as Annexure R2/2.

8. It is humbly submitted that as per U.P. Pollution Control

Board Circular dated 29.10.2025, industries falling under

Γ
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the White Category have been granted conditional

exemption from obtaining consent, subject to fulfilment of

prescribed conditions, including submission of written

intimation to the Uttar Pradesh Pollution Control Board.

9. In this regard, it is clarified that, as per the provisions

applicable to White Category industries, no written

information/intimation has so far been submitted by the

concerned unit (Project Proponent) to the Uttar Pradesh

Pollution Control Board, Regional Office, Agra.

10.This fact is duly supported by official records and is

evidenced from the office note-sheet/file record

maintained in the Regional Office, Agra, wherein no entry

or correspondence regarding submission of written

intimation by the Project Proponent is available as on date.

11.That prior to the 2025 notifications, the UPPCB was

following its notification dated 03.06.1997 under which

leather footwear and leather products, excluding tanning

and hide processing fell under Schedule - I at serial no. 14

the same were classified as non-polluting thereby

exempt from consent provisions. Copy of the notification

dated 03.06.1997 (Schedule-I / 220 Category List) is

annexed herewith and marked as Annexure R2/3.

SoA/1013ad
NOTARY
Pawan Kumar

Sharma AdvacateDist AGRA
egd No 2323/02ALID-04/12/27

GOVT OF NU
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12. I state that everything stated above has been stated by me

in my official capacity on and derived from the official

records and I state that nothing material has been

concealed therefrom.

13. That the present affidavit on behalf of the Uttar Pradesh

Pollution control Board, is being submitted before this

Hon'ble Tribunal for kind perusal and consideration.

ےہ
DEPONENT

VERIFICATION:

Verified at AGGA
on this the 07 day of APR

2026 that the contents of above affidavit are true and correct to

my knowledge based on records and information received and

believed to be true, no part of it is false and nothing material has

been concealed therefrom.

celaine to Sh. nit Misn18 A/1013)202
5 ad by Porzesentky aes Regionioftar

no understood the contents,

emnly affirmed & dectare or
UPPeBA

ath on 07/4/20
L Agra
entsled b

NOTARY

Pawan Kumar

She Aovocale

hors3202Rego

1VALID-04/12/27ICNIGOVT OF

DEPONENT
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UPPCB 

Ref. No. :H33 995 aer/. na-6S667Y2_ 

1 

: 226010 

2 

UTTAR PRADESH POLLUTION CONTROL BOARD 

: 0522-120828. 2720831 

0522-2120764, 2720676 

tnfo@uppcb.com 

3rerft44, 1974 qUTGineT 3ta r sfergT HO-TyHITrR 762$ feiG 17.10.2025 

a4 AFe : www.uppcb.com 

Fx 
e-mal 

Web Site 

Date: 
15:36:05 

Digitally signed by 
SAMERAKMAR ENNGH 

-22 

T.C. -12V, Vibhuti Khand, Gomti Nagar 
Luckaow 
Phone 

29)obs 
Date : 

:226010 
:0522-2720828, 2720831 
:0522-2T20764, 2720676 
: info@uppcb.com 
:www.uppcb.com 

Annexure R2/2
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